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(By Hon.Mr,Justiﬁd U;C.Srivastava,V.C.)
|
Tho applicant was apéointcd as a Dak Carrior

on 1/1/90. Since then he ués working on the said post.

u
It appears that thoreafter an order was pa380d on
I

10-3-92 rovorting the applﬂsant to his original post
of Casual Labour, Theo appﬁicant challenged, this order
on the ground that ho was %ppoiﬂtﬂd as Daak Carrior

and he was continuously uoéking in the said post for
more than 2 years and the &mpugned ordor was paSsed
without giving him an Oppﬁrtunity of hearing which is

agalnst the principlcs oF#natural justico.
2, It appoars that thegrevaraion ordor yas necessitated
)

when one Mrg., 3, Rajkumarﬁ, widow of one 3hri Bholanath,
was appointed on 10-3-92‘%n compassionate ground. Shri

Bholanath,yho was an empﬂoyoe of the reSpondants, died
in harness and his uidaq was appointed on. compassxanaﬁe

u
ground, The said appoin?ment uas given on the basis of

the wolfarc schemo and it has got legal sanctity and also

| .
it is within the jurisd;Ltion of the Railuays administration
|
to make such appolntmenﬂ Tho same necessitated shifting

of the applicant to hlsgoriginel placo. The applicant
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was not holding the post ow
As such his shifting to his

not result in reversion and

|
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| . .
Bubstantitive basis,
i

loriginel position does
1

}does not call for giving

any opportunity of hearing t& the applicaht.

Accordingly the applicatien

neeterr

ODated: 31st March, 1993, LU
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